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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL RENCH =
OA Mo.Z2159 of 1894
New Delhi, this z24th day of March, 72008
o Hon"hle Shri Justice V.Rajagopala Reddy, VC(I)
. Hon hle Smkt. Shanta Shastiy, Member (4)
Dr O.HN. Krishna
S/o L. Dr. G.D0. Chawla
Rio Mo.18 Park Street
New Delhi-118601 <. Applicant
{Ry Shri Ramil Sriniwvasan, advocate -~ nolt present)
versus
t. The Ministry of Health and Family Welfare
Through 1ts Secretary
HNirman Bhawan
New Delhi,
Z. The Union Public Service Commission
Through its Secretary
Dholpur House ;
Shahiahan Road, bNew Delhi-110@811.
3. Dr. V.L. Kochar
Consultant
Head of the Department of Orthopaedics
Dr R.M, L. Hospital
Mew Dalhi, .« Respondents
(By Advocate - none)
ORNDER(oral)
Ry Reddy, ]
Mone appears for the parties either in
person or through counsel. Since the matter , is
boan &
of 1996, we disnose of the case on the same oh :
merits.
Z. The applicant seeks to fix his seniority
correctliy. in the place above his Junior Dr. V.L.
Kochar, respondent no.3 herein, in the post of
-

Specialist Grade-T. He further seeks to guash

the eligibility li<t of SAG level officers

@
o
—-h
-
=
@D

CHG az on 1.4.199

I

in the OM dated 22.4.1996.
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3. Tha grievance of the applicant is that he
was wrohaoly shown as junior to re pondent no.3 in

the seniority list of Special Grade-~1 as on
1.1.1984. His Junior Dr. VoL Kochar was

promoted on 1.4.1989 whereas the applicant was

gromoted' in 19 ap. It is the grie ;anca of the

Kochar was { on the incorrect seniority 1List
jssued in 1984, The respondent no.l  1in its

letter dated 22.4.1996 circulated the office memo

<l.n0.18 bhelow Dr. V.l. Kochar afr sl.no.11.
These proceedings are impugned in this OA. The
ground taken by the applicant is that he was

wrongly shown as junlor to Dr. ¥Y.L. Kochar 1in

1983, The promotion Lo the applicant in  the
higher post was sccalerated in preference to his

4, The respondents have taken plea that the

5. We agree with the obijection raised hy thea
respondents. The OA canhot he entertainad
hecause it 18 hopelessly barred by limitation.
The applicant was aggrieved by the senlority 1ist
of  1.1.1984 wherein he was alleged to have been

wrongly shown as junlor to Dr.  V.L. Kochar in
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also the ocase of the applicant that he made
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applicant was aggrieved hy the wrong i

sapiority in 1983 in the post of Snecialist
Grade-T. Thus adverse order agalnst T he
applicant was passed in 1983, The applicant

ought to have agltateo against the sald seniority

liat in 1983 itself or in 1984 when the seniority
15at was circulated., In view of the woapnlority
list fTinalised in 1984 the same seniority list

has heen current all through till the date when
they have considered for the promotion to the

nost of SAG and now the <seniormost post of

6. Tt is well settled . that courts and
tribunals  should he slow in disturhing the
settled positions of seniority after a lon

also seftled proposition of law that parties
should pursue their rights and remedies promptly

and
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to <sleep over thelr rights and remedies Tor an



Lo fecline  To

Harish Upnal

1994(3)8C 1261,

V&

Union

{(Mr<, Shanta Shastry)

Membhear (A)
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